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O R D E R 
 

13.08.2019  Mr. Abhishek Singh, Advocate submits that he has been 

instructed to appear on behalf of the Respondent. From the records we find that 

the notice on Respondent was served in May, 2019 but still they did not choose 

to appear before this Tribunal for more than 2 ½ months. Therefore, by way of 

last chance, we allow learned Counsel for the Respondent to file reply affidavit 

along with Vakalatnama within a week and rejoinder, if any, may be filed by the 

Appellant within a week thereof. The appeal may be disposed of at the stage of 

admission.  

 Post the case ‘for Admission’ on 12th September, 2019 on the top of the 

list.     
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